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L PART

Acts of the Gujarnt Legislatore and Ordinances promuigated and
Regulations made by the Govemnor,

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 6th December, 1972 is hereby published for general information.

§. 8. SHAH,
Secretary to the Government of Gujarat,
Legal Department,

GUJART ACT NO. 25 OF 1972,

(First published after having- received the assent of the Governor in the
“Gujarat Government Gazette” on the 18th December 1972).

An Act futher to amend the Bombay Land Revenue Code, 1879, the Gujarat
Panchayats Act, 1961 and the Gujarat Fducation Cess Act, 1962.

It is hereby enacted in the Twenty-third Year of the Republic of India as

follows : —
1. (/) This Act may be called the Bombay Land Revenue and the Gujarat ghort title
Panchayats and Education Cess (Amendment) Act, 1972. gg;mnw

ment.

(2) It shall be deemed to have come into force on the Ist August, 1972,

bom. 2. In the Bombay Land Revene Code, 1879, section 45 shall be numbored Amendment
Ys-?g, as sub-section (I) of that section, and gg":l?*‘ggm

139 Vof 1870,
IV-Extra-38
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(I} in sub-section {f) as so numbered, at the end of the first paragraph,
the following proviso shall be inserted, namely : —

“Provided that a small holder shall not be liable to pay land revenue

in respect of the land held by him for the time being for the purpose of
agriculture.”;

(2) after sub-section (/) as so numbered, the following sub-sections and
Explanation shall be inserted, namely :—

“(2) As soon as may be after the coming into force of the Bombay
Land Revenue and the Gujarat Panchayats and Education Cess (Amend- Gu).$
ment) Act, 1972, every Mamlatdar shall, in respect of each of the villages 13?,2_
in his taluka, prepare and thereafter keep and maintain, in the prescribed
manner and form, an uptodate corrected list of small holders not liable to
pay land revenue under this section and for that purpose shall, from time
to time, amend, delete or add any entry in that list. In order to enable
the Mamlatdar to so prepare, keep and maintain such [ist, every person
who is or becomes a small holder shall, of his own accord or on being
required by the Mamlatdar to do so by a general or special notice to be
issued in the prescribed manner, furnish to the Mamlatdar within whose
jurisdiction the land held by him is situate, within the prescribed period,
such particulars as may be prescribed and thercafter inform the Mamiatdar
about any changes that may take place in such particulars from time to
“time, The Mamlatdar shall, after receiving such particulars and after
making such inquiry as he thinks fit, make, or, as the case may be, amend,
delete or add, any entries in the list :

Provided that the absence or the inclusion of the name of any person
from or in such list shall not by itself be conclusive evidence as to the

liability or non-liability of any such person as regards the payment of land
revenue.

&) The list referred to in sub-section (2) shall be open to inspection in
the office of the Mamlatdar during office hours and shall be published by
the Mamlatdar in the prescribed manner and at prescribed intervals.

Explanation-—In this section, “small-holder” means a holder in actual
possession of land who cultivates less than one-sixteenth of the ceiling area gy,
as defined in the Gujarat Agricultural Lands Ceiling Act, 1960 as in forccoxrxv
on the 1st August, 1972, and who eams his livelihood principally by agri- 1961.
culture or by agricultural labour”.

Amendment 3, In the Gujarat Panchayats Act, 1961—-

of sections Guj.

189 and 181 . . Viof
of aﬂj.ﬂ () in section 169, in sub-section (J},— 1362,
of 1062. :

{0 in clause (a), the word “and” occurring at the end shall be deleted:
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(i) after clause (a), the following clause shall be inserted, namely :—

“(ag) every sum which would have been payable as land revenue by
a small holder as defined in the Explanation to section 45 of the Bom-

Som. bay Land Revenue Code, 1879, in respect of the land held by him for
ﬁ;.?g. the time being for the purpose of agriculture, had land revenue been

payable in respect of such land under the said section by such small
holder; and”™;

(2) in sub-section (/) of section 18I, for the words, brackets and leticrs

“clauses (4) and (b)” the words, brackets and letters “clauses (a), (¢a) and
()’ shall be substituted.

Guj. 4. In sub-section (f) of section 5 of the Gujarat Education Cess Act, 1962, Amondment
§ ofx' in the proviso, after clause (i) the following clause shall be inserted, namcly:——-gg "’53{?“ 6
1832. XXXY of

) _ 1962,
Bom. “G-q) is held by a small holder as defined in the Explanation to section

V of 45 of the Bombay Land Revenue Code, 1879 and no land revenue is payable

1870. in respect thereof under the said section 45, a sum which would have been
payable as land revenue by such small holder in respect thereof, hsd land
revenue been vavable by such holder, or”.
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